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Government  Legislative  and      other business as follows:  

Business   Tiroe 
Allotted 

1. Consideration and passing of the following Bills, as passed by the Lok Sabha;  

(a) The Consideration (72nd Amendment) Bill, 1990 _  2 Hrs 

(b) The Chief Election Commissioner and other Election Commissioners 
 (Conditions of Service) Bill, 1990. . . .    2 Hrs 

(c) The Comptroller and Auditor General's (Duties, Powers rnd Conditions 

    1 Hr. 

 The Gift Tax Bills, 1990.. . . . .    2 Hrs 

 The Salary and Allowance of Leaders of Opposition in Pail
i

iament 
(Amend

 

 ment) Bill, 1990...........................................................  •  Half-an-
hour. 

 53ioi of tV- Resolution regarding increase in the excise duty on motor cars Half-an-
hour. 

 

SHRI VITHALBHAI M. PATEL 
(Gujarat): How can you discuss it in half an 
hour? 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): You cannot 
put up that issue here? (Interruption). Your 
excitement has no relevance. 

SHRI VITHALBHAI M. PATEL: Mr. 
Vice-Chairmanj I have always been an 
obedient M. P. But I am sorry about this. 
You cannot pass a Bill this way without 
discussing it in the House. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): You misised 
the bus. The Business Advisory Committee 
has already negotiated it. Shri Gautam. 

SHORT-DURATION       DISCUSSION 
ONTHE   SITUATION  IN     

SRILANKA—contd. 
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THE VICE-CHAIRMAN (PROF. 
CEANEKSESK t. THAKUR): Now, Mr. G. 
Swaminathan. 

SHRI G. SWAMINATHAN  (Tamil Nadu): 
Mr. Vice-Chairman, Sir, many     honourable     
Members     have spoken on the Sri Lankan 
issue yesterday   and  today. The  honourable 
Member  who  spoke  just    before me cited 
one reason for the disturbances in Sri Lanka 
and he said that one of the reasons for th: s is 
that there   are a large number of people who      
are poverty-stricken, who  are  uneducated, and 
there are some people    who are very rich. He 
said that that is why the fight is going on Sri   
Lanka. He has also said that there has been a 
fight amongst the Tamils here and, similarly, 
there    has    been a   fight amongst the Tamils 
in Sri Lanka too and that is the reasons why 
disturbances are there in Sri Lanka. But I wish 
to mention to him the     main reson. The main    
reason for        the fight in Sri Lanka is not 
either poverty or riches. Poverty is there in all 
the under-developed countries including India 
and that is another matter. But with regard to 
Sri Lanka      the main point is that it is    the    
ethnic problem in Sri Lanka which has been 
mentioned yesterday by many  speakers here, 
and very forcefully by the xul; ng party 
Member, Shri Yeshwant Sinha. I do not want to 
go into the genesis of the problem of 
discrimination  in Sri Lanka. The  honourable 
Member who spoke    just    before me also said 
that he has not been to Sri Lanka and that 
whatever he says   is 

after reading varioj3 newspaper   reports. We 
have bean to Sri Lanka and I have gone to   S"     
I anka   and   we know the difficulties and the    
suffer, ings of the Sri Lankan people. A few 
years ago, about four or   five   years ago, I 
went there and I had discussions with many 
people   there. Ths; sufferings of the Tamils   
there   have been thtre even before the    
militant activities started and that should  be 
made known ti the people here. The Tamil  
population in  Sri    Lankan    is about 25 per 
cent or so and about 70 per   cent      comprises   
Sinhalese     and there are other et'-. r. ic    
groups    also. But, as has been pointed out 
yesttr-day by many speakers, the   Tamils have 
been   re1egated to a secondary position and 
they have been relegated to  the  position  of  
second-class    citizens. Originally, Tamil was 
one    of the   national  languages   there   in   
Sri Lanka. Now, it has been taken away and  
Sinhalese has been      made    the national  
language  there. Tamil  has no place there. Not 
only that Tamil has no place    there, but    also    
the Tamils find it extremely   difficult   to have  
a place there. The Tamils find it extremely 
difficult to get themselves educated because the 
schools and colleges are closed to the Tamil 
students there. They cannot go to the schools 
and colleges there because of the     
discrimination. The    argument advanced is 
that    the    Tamils   have been well educated 
during the British rule and they have been    
occupying very important positions. It is also 
said that some of them    are   highly educated 
and some of them have been educated abroad 
and    many of    the Sinhalese who have not 
been educated have been saying this    and   
they also say that the Tamils have been 
occupying important positions in the 
Government and now they   have   to 
differentiate  and  discriminate against them. 
They are saying, "You Tamils have beebn 
occupying very important positions   in   Sri   
Lanka   and, naturally, in  collage  admission? 
now there  has to be reverse discrimination and 
college  admissions cannot be given    to 
Tamils. ". 
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It is not only in college admissions the 
Tamils have been   discriminated against, but 
they have been discriminated against in    
employment  also. In respect of employment   
also, the Tamils have been treated as second-
class citizens. Job opportunities are available 
only to the "Bhoomiputras" and johs are given 
only to the Sinhalese and not to the Tamils. 
Not being, able to  get  educated     properly 
and not being able to get job opportunities, 
some  of the  Tamil students Tamil students 
want to    start   some business. But, when they 
go to the banks, bank credit also is not given to 
them     and no loans      are    being advanced 
to the Tamils because of the policy of the 
Government that business opportunities  
should     be    open only to the Sinhalese and 
not to the Tamils. This is the kind of situation 
which is there and, because of this, many of 
the Tamils have gone abroad and whatever 
opportunities they got abroad, for getting 
educated or getting employed, they utilized 
and they went abroad. Lakhs of Tamil people 
have gone    abroad. But    many    of those 
people who could not get educated could not 
go and they have to remain in Sri Lanka itself 
and they have been pushed to the   wall    and 
have been beaten by the   Sinhalese. 
Consequently, this kind of an ethnic fight has 
started in Sri Lanka. The genesis of this 
problem goes back to so many    years     For    
hundreds    of years the Tamils have been 
there and the Sinhalese also have been    the'e. 
Some people tried    to    compare    the present   
problem   in   Sri   Lanka  with the Punjab 
problem and the Kashmir problem. The  
previous  speaker said that just    as the   
terrorist    activities should not be allowed in    
Punjab    or Kashmir, they should not be 
avowed in Sri Lanka also     He said that this 
Should not be avowed  in  Sri Lanka &lso. Sir, 
I need to inform yon tbat the comparison of 
Puniab and Kashmir is not relevant to the 
question of ethnic light in Sri    Lanka. In    Sri 

Lanka, Sir, people have been discriminated 
against. In Punjab and Kashmir they have 
been given all the advantages to the people 
who may be living in Kashmir and Punjab. 
Still if they have a fight against the Gov-
ernment of India as we see today, it is not 
because of the discrimination of the 
Government against the people of Punjab or 
the people of Kashmir, it is mainly because of 
their own aspirations. But in Sri Lanka, Sir, 
when they want to have an inde. pendent 
Elam, it is mainly because they have been 
discriminated against and no opportunity has 
been given to them to live honourably. That is 
the question that the Government of India has 
to resolve. 

Sir, as I told you yesterday when the hon. 
Member Shri Yashwant Sinha spoke here and 
when the hon. Minister of Foreign Affairs was 
also present here, the only grouse that I« want 
to mention because of paucity of time is that 
recently, as soon as the National Front 
Government came into this country, Within 
two days the hon. Minister of Sri Lanka who 
came here wanted an understanding with the 
Government. And it was said that this 
Government will have some understanding 
with Sri Lanka and try to solve this problem. 
After he came here, within three or four days 
the hon. Minister of Foreign Affairs issued a 
statement saying that the Sri Lankan problem 
is an internal problem and the Government of 
India is not going to interfere in the affairs of 
Sri Lanka. Sir, this statement caused a great 
deal of disappointment among the Tamils and 
we belonging to the AIADMK party also sent 
a telegram and the Members of Parliament 
sent a telegram to the Minister saying that it is 
not fair for you to say that the problem of Sri 
Lanka is an internal problem and you will not 
interfere with that. I am very unhappy that 
because of this statement the Sri Lankan 
Government has taken an upper position and 
they     knowing      fully well that the 



 

Government of India will not interfere 
whatever they may do to the Tamil minority 
there, have been bombing the areas and 
uprooting the civilians and many thousands of 
civilian people are being killed because of 
indifferent attitude of the National Front 
Government. Not only that, even though they 
belong-to another country, suppose it is an 
adjoining house where there has been fire, 
even though you may say it is adjoining house 
where I am not concerned, the fire may come 
to your own country. That is the position 
there. The continued association of Sri 
Lankan Tamils and the Tamilians in Tamil 
Nadu have gone on for thousands of years. 
Not only for thousands of years, but if you 
come to Thanjavur district or many other 
places which are closer to those areas, many 
of our family members are living in Sri 
Lanka. So it is an emotional bond between the 
Tamilians of India and the Tamilians of Sri 
Lanka. So the Government cannot wash its 
hands off by saying that it will not interfere in 
their affairs. Yesterday an hon. Member of the 
National Front Government said that the 
Government of India has  got many avenues: 
it has got  diplomatic avenue, it can think of 
political avenues, it can send parliamentary 
delegations, and even military operations can 
also be there. Sir, 1 hope that the hon. 
Minister will come with a; firm understanding 
of the situation, and he will come forthright 
with a statement that he will not allow this 
bombing to go on and he will not allow the 
Tamilian population to die. (Interruptions). 

The question of their wanting a separate 
country is not our concern. It is a thing that 
they have to decide themselves. We from 
India want they live in peace there. But if the 
population of Sri Lanka want a separate Elam 
it is what they have to decide. We are not the 
people to decide whether to have a separate 
country or not. What we are mainly 
concerned with from thia side, Sir, is that the     
Government    firmly    interere 

in this matter and immediately negotiate 
either at the diplomatic level or even on a 
mightier level with whatever facilties they 
they have got to see that this bombarment and 
this human rights violation is stopped 
fortwith. That is the aspiration of the people, 
and on behalf of the AIDMK party I again 
forcefully inform the Minister that We look 
forward to a very firm statement from the 
hon. Minister that he will immediately 
interfere because the Tamil population is al-
most going to be annihilated. We cannot 
allow this to go on. Even yesterday we 
wanted to speak, Sir. Even one day ill count 
in the lives of several millions of people in Sri 
Lanka. 

We cannot afford to keep quiet and I hope 
the Government will take a firm action in- 
this matter and an. nounce the firm acton at 
least today. 

Thank you very much. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR) • Mr. 
Subramanian Swamy   Very brief. 

SHRI SUBRAMANIAN SWAMY (Uttar 
Pradesh): Very brief, Sir. Sir, I will deal with 
only on issue, and that is the crux of the 
problem. 

The Sri Lankan problem is simply this that 
the Sinhala majority does not want to share 
power    with    the 

6. 00 P. M. 

The Tamil minority. The Tamils are roughly 
24 per cent of the population. In fact, the 
northern Tamils 1". have  been there from the 
very beginning, from time immemorial. The 
Sinhala presence in the Island is due to 
migration from southern Bihar and Orissa 
whereas the Tamils of the Jaffna areas have 
been there from the very beginning. Now, all 
of a sudden, the Tamils have become foreign, 
ers in their own country. They are being 
treated as foreigners. There is a 
misconception in India that these are the 
people who went from here and there to that 
country during thfe 
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[Shri  Subramanian  Swamy] British rule. That 
is not so  at  all. These are the southern Tamils    
who are in    the    plantation    area. The Tamils 
in the northern and the eastern parts of Sri 
Lanka, in fact, are the original  inhabitants  of 
that    Island. If the country of Sri Lanka belongs 
to any people of that    Island, it belongs to the 
Tamil people more than  what  it  belongs  to 
the  sinhala people. But there  is  a    failurr    to 
share power. Twsny-four    per cent of the 
population is Tamil    and   the Sri Lankan 
majority has been follow, ing a unitary 
constitution    and    has been holding on to 
hundred per cent of power. As a consequence, 
despite the Tamils being 24 per cent of the 
population, their     presence      in  the Army is 
only half a per cent, their presence in the Police 
is only one per cent, their share in the 
employment in public sector is only 3 per cent 
and their share in the Five-Year Plan investment 
is only 5 per cent. On top of that, Tamils, for     
long    periods, have to get 25 per cent more 
marks than the Sinhala students in order to be 
treated at par and even entry into the  
professional  courses  was  banned in this way. 
This is the key point. The Tamils did not want 
Eelam for a long time. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): What is this 
question of marks? 

SHRI SUBRAMANIAN SWAMY: They 
have a procedure which was introduced in 
1972. It is called standaf. disation of marks. 
By this procedure, the Tamil students have to 
get 25 per cent more marks than the Sinhala 
students to be treated at par for admission to 
professional colleges. These are the facts that 
are not known. I am sorry that the BJP 
Member who talked about Khalistan and 
compared the demand of the Tamils to that of 
Khalistan, is not here. There is no comparison 
at all to the question of Khalistan. Nobody can 
say that the population of Sikhs has been 
discriminated against. But the way the Tamils 
are being discriminated in Sri Lanka is 
unparalled 

in the history 0f the world. Therefore, I am 
surprised at the patience of the Tamils. They 
have put up with this nonsense for such a long 
time. They have asked for Eelam only after 
1977 and in particular after 1983. Till that 
time, they had hope that they can stay as one 
in that Island. This is the circumstance in 
which this whole conflict is going on. The 
refusal of the Sinhala majority to have a fede-
ral Constitution and to have devolution of 
power is responsible. They have a unitary 
constitution unlike our country. We have so 
many Assemblies and States. In Sri Lanka, 
they have only one Parliament. There are no 
assemblies. All the power is cornered by the 
majority Sinhalese. So, we have not been 
understanding this   in this    country. 

The IPKF went to Sri Lanka with, the aim of 
providing a federal constitution, devolution of 
power and to prevent  the  formation of Eelam, 
I agree with Mr. Swaminathan thaf it js not our 
business to decide    whether they should have 
Eelam or not. Anyway, the Indian Army went 
there with the purpose of having devolution of 
power and getting a federal constitution. Now 
the National Front Government unilaterally 
pulled out    the IPKF. But the Agreement that 
Mr. Rajiv Gandhi signed with Jayeward-ene 
was not for a unilateral pull out of the IPKF. It 
was a    conditional agreement subject to the 
devolution of power and the    adoption of    
the federal  constitution. Now the   Na<-tional 
Front     Government    changed that policy 
unilaterally by   agreeing to a unilateral   
withdrawal   of   the IPKF. This is the biggest    
blunder that they have committed for which we 
are today paying a   price. Anyway, once the 
IPKF has been   with. draw, then  you have  no  
business to tell the Tamils what to do. In fact, 
during the 27 months the IPKF was there in the 
Island, they   weakened the Tamil militant 
force there. Now we may disagree on what the    
Tamil forces  were  doing. But  we  are all 
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Tamils when it comes to fighting the Sinhalas. 
That is one point that we must remember. 
These people were fighting to defend the 
Tamils. The IPKF weakned this force  and 
then you pulled out. During these 27 months, 
the Sinhala Army was modernised with the 
help of so many countries. They got rest and 
recuperation while we were fighting and we 
were getting killed there. And now this 
refurbished, strengthened Sinhala Army is 
moving to the North, and the National Front 
Government is doing nothing but sleeping 
over this whole issue, 

SHRT G. SWAMINATHAN; They are 
saying that they would not interfere. 

SHRI SUBRAMANIAN SWAMY: They 
are saying that they are not interfering, thereby 
encouraging those Sinhala fas"ists there. So 
much so, Sir, the Defence State Minister and 
Foreign Minister Ranjan Wijratne says that 
when the Sinhala Army goes to the Tamil 
areas, the Tami'js will piss. T am sorry to use 
an un. parliamentary word. But when that man 
does not have any sense of parliamentary 
propriety why should I have a sense of 
parliamentary propriety? 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): For our 
Parliament. 

SHRI SUBRAMANIAN SWAMY: Well, 
Sir, you may use cerain parliamentary 
alternative to 'piss'. I do not know what that is. 
But, anyway, this is the language he has 
spoken. Supnosinff I say that the 55 million 
Tamils of Tamil Nadu decide to combine with 
them  then what wil] happen to the Sinhalas? 
Can I use an unjoar'Marnetjtarv word to 
describe what w'l1 hatraen to the Sinhala*? 
Thev will make 'chutney' of the Sinhalas. Let 
them know that. 

Sir, the Government of  India has 
withdrawn    unilaterally. Now, you either go 
back and tell the   Sinhalas that you will 
intervene if th's continues or you should 
actively help the formation of     EELAM and 
let    the Tamils do what   they    were    doing 
from the very beginning. The Tamils were 
prevented from going for Eelam by sending 
the    IPKF. When   you pulled out the IPKF 
unilaterally, it was your    responsibility    to    
create EiELAM; and allow the    Tamils to def-
end  themselves. You  did    neither. In effect, 
the effect of the policy   of the National Front 
Government is to help the    Sinhalas. This   
must    be arranged   and   the     Sinhala   
government     must   be  told, either   have   a 
federal Constitution or we will recognise an    
independent. Tamil country called Eelam. That 
is what they have to   do. 

Thank you very much, Sir. 

SHRI V. NARAYANASAMY 
(Fondicherry): Don't divide Sri Lanka. 
(Interruptions) Separatist forces are 
supporting you. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): Mr. S. K. T. 
Ramachandran. You have to be brief. 

SHRI S. K. T. RAMACHANDRAN (Tamil 
Nadu). Mr. Vice-Chairman, Sir, at the outset, 
I congratulate Mrs. Jayanthi Natarajan, Mr. 
Nallasivan and Mr. Subramanian  Swamy... 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR); You sound 
like replying as a Minister. 

SHRI S. K. T. RAMACHANDRAN: ... for 
their spirited speeches and their balanced 
deliberations (Interruption) I appreciate Mr. 
Gopals^my for his restrained speech. 

Sir, what is going on in Sri Lanka has  no  
precedent or parallel in  the 
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whole history of the world. Sir, have 
you ever heard of a mother strangling 
her own child? The Sri Lankan Gov 
ernment is waging a war against its 
own        citizens.  By       resorting 
aerial bombardment, it        is 

indulging in genocide. If it goes unabated, a 
time will come when the whole Tamil 
population will be wiped out from the Island. 
Now, the question is how to save the Tamils 
from such destruction and devastation. Sir, 
here I want to mention one thing. So long as 
the IPKF was there, the Tamils were peaceful. 
The Tamils were not touched by the Sinhala 
Forces. The IPKF was a bulwark against these 
murderers. The moment the IPKF was totally 
de-inducted, they started these atrocities. Here, 
I have to share the truth also. The LTTE is also 
partly responsible for this outcome. The IPKF 
went there to save the Tamils, to protect the 
Tamils to get an independent State for them, 
an autonomous State for them, as the States in 
India. I do not know what happened to the 
LTTE. Probably, they would have been jealous 
of the IPKF. Or, their despotic and 
hegemonistic attitude would have militated 
against their joining hands with the I. P. K. F., 
to protect the Tamils. Therefore, the cause for 
such a devastation rests on from the Tamil 
groups themselves. 

Secondly, the L. T. T. E. had a short 
honeymoon with the Sri Lankan Government. 
They were in collusion with the Sri Lankan 
Government. They wanted that the LP. K. F. 
should go away from Sri Lanka in a short 
time. Even at that time, we warned them, 
'Don't rely on the Sri Lankan Government; 
they are always cunning'. The I. T. T. E. 
would have thought in a different way. They 
would have thought that the moment the I. P. 
K. F. went out of Sri Lanka, they could get 
over the Sri Lankan forces and establish their 
own rule in Eclam. Therefore, both these 
groups having sinister motives, were in colu--
?n~ with each 'other. This was   the 

cause, the immediate cause, for such a situation 
in Sri Lanka today. 

The third reason is, as Mr. Subra-manian 
Swamy just now stated, the lethargic slumber of 
the National^ Front Government. In Sri Lanka, 
thousands of Tamils are being killed They are 
being killed every day. What is this Government 
doing? What steps have they taken to arrest this 
situation? Did the Foreign Minister ever visit Sri 
Lanka? Or, did he ever ' invite his counterpart t0 
come here to discuss the issue? What have they 
done? What is their contribution towards 
arresting the situation there, the burning 
situation? Not only the geographical contiguity 
of Sri Lanka, ^. but the ethnic relations also 
compel/ ue to involve ourselves in bringing about 
a settlement in Sri Lanka. 

There are three important factors which have 
to be considered now. Firstly, the economic 
burden. Because of the crisis there, every day, 
thousands of Tamils run away from Sri Lanka 
to Tamil Nadu. The exodus of refugees has 
reached the figure of more than one lakh. It is a 
burden not of the Tamil Nadu Government, but 
of the Central Government also. We are talking 
about the financial^ crisis. At this time, we 
have to be?* this burden also. 

Secondly, there is the risk to our security. 
Mr. Foreign Minister, kindly take note of this. 
Shri Lanka occupies a strategic position. If 
Sri Lanka is totally devastated, we also face a 
threat to our security. 

Thirdly, there is a threat to our unity also. 
Thousands of people are coming every day. 
The influx is verg large. How can you screen 
them* Those people who are accustomed to 
the gun culture mav smuggle themselves into 
Tamil Nadu. They may come into Tamil 
Nadu. If they are allowed to continue in Tamil 
Nadu, if such criminals are allowed to stay in 
Tamil Nadu, what will happen? 
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SHRI. VTOUTHALAI VIRUMBI (Tama 

Nadu): Please don't use the word 'criminals'. 

SHRI S. K. T. RAMACHANDRAN: do    not    
say, Mr. Viduthalai Virumhi,... 

SHRIS. VIDUTHALAI VIRUMBI: Mr. 
Ramachandran, the discussion is taking 
place, cutting across party lines. 

SHRI PASUMPON THA. KIRUT-TINAN 
(Tamil Nadu): Your Government established 
army camps for the L. T. T. E. (Interruptions) 

SHRI S. K. T. RAMACHANDRAN: ' I do not 
mean any Tamil militants. (Interruptions). You 
are not listening to me properly. (Interruptions). I 
am not saying any Tamil militants. I do not mean 
'Tamil militants'. With folded hands I want to 
make my point clear. (Interruptions). 

THE VICE-CHAIRMAN (PROP. 
CHANDRESH P. THAKUR): He is not 
talking to you, he is talking to me. Yes, go 
on. 

SHRI S. K. T. RAMACHANDRAN: Some 
criminals may also come in. Some smugglers 
may also come in. How can you screen them 
when thousands and thousands are purging 
in? So do not misunderstand me. I am with 
you. I am ready to fight for your cause. It is 
not only your or my cause but it is our cause. 
When the race is extinguishing how can we 
tolerate it? So, never try to sidetrack me. If 
you are allowing such criminals or such 
insane people to come in, they will play with 
our culture. If such a culture is imported in 
such a manner in India, what will happen? 
What will happen to the unity of India? What 
will happen to the peace in India? 

SHRI T. A. MOHAMMED SAQHY 
(Tamil Nadu): Indian land will not take gun 
culture. 

SHRI S. K. T. RAMACHANDRAN: So, I 
want to say that the IPKF was the only force 
which protected    the 

 
 
Tamils from masaccre. It did not kill but 
saved Tamils. (Interruptions) You used it for 
political purpose. You wanted t0 exploit the 
situation for political purpose. (Interruptions). 

Instead of praising, paying tribute or 
applauding the services of IPKF, if anyone 
condemns or speaks ill of them, he lacks 
patriotism and he is to be condemned by the 
whole nation. 

To save Tamils and also to save Sri Lanka, 
so that all sections in Sri Lanka are united. We 
should see that amity prevails there. The 
Tamils and Sinhalese could live together. 
They have lived together for thousands of 
years and now also they can live together. 
Therefore, I want this Government to wake up 
from slumber. It should act, it should take 
steps to convince both the sides, the Sinhalese 
Government and the Tamils. For this the 
Government should take the whole nation into 
confidence. It should take a1! other parties into 
confidence. It should have a round table 
conference. Or it should adopt some means 
through which it could approach the Sri 
Lankan Government to immediately stop 
killing the Tamils. It shouM take immediate 
steps to solve the crisis. 

I suggest that the Prime Minister may take 
into confidence the leaders of different parties 
and they should make a joint appeal to the Sri 
Lankan Government and Sri Lankan people to 
refrain from violence. At the same time, the 
Tamils should take the responsibility of 
bringing all the Tamil forces in Sri Lanka, in 
Eelam, together. The work should be 
entrusted to the Tamil leaders. Instead of 
entrusting the work to one or two persons, it 
should be entrusted to whole Tamil Nadu So a 
team of leaders consisting of different 
political parties of Tamil Nadu should be 
taken info confidence and this work should be 
entrusted to them. I can suggest even the 
names of the leaders who can win the non-
fidence of the Tamils there. Mr. Karunanidhi, 
Mr. G. K. Moonn^r Selvi  Jayalalitha, Mr. M. 
P. Sivg- 
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tShri S. K. T. Ramachanran] nana. Grananiar and 
Mr. Sivaji Gane-san. _ All these eminent leaders 
should be taken into confidence and a committee 
consisting o: these five leaders should be 
immediately constituted and allowed to negotiate 
with all the different groups of Tamil militants. 

If the National Front Government acts 
immediately, we can find a lasting solution to the 
Sri Lanka problem. I want to say Mr. Rajiv Gandhi 
dit! yeoman service to the Tamils in Sri Lanka. He 
helped them to have an autonomous state to them. 
He assisted them to obtain the status of Tamil 
language at par with the Shin-hali language there. 
Above all, with valour and courage, he protected 
the interests of the Tamils and he saved the Tamil 
community. If you want to save Sri Lankan unity, 
immediately you shouM act and arrest the growing 
tendency of killing a whole ethh-nic group. 

So, if the National Front Government acts, 
taking into confidence all the Tamil leaders, we can 
save Sri Lankan Tamils, save India, keep India 
united is our theme. So I, once again, make an 
appea. l to the National Front Government if you 
can do this, you etick to power. If you cannot Rave 
the Sri Lankan Tamils if you cannot save Kashmir, 
if you cannot save Punjab and if you cannot save 
Assam, what right have you to be in power? With 
this, J conclude my speech. Thank you   Mr. Vice-
Chairman. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): Dr. Th^asi Reddy. 

SHRI T. A. MOHAMMED SAQHY: While 
mentioning the leaders of Tamil Nadu, you forgot 
to mention the names of Mr. Sivam Nallasivam and 
Mr. Manickam from CPI(M) and C. P. I. 

SHRI S. K. T. RAMACHANDRAN: I thank you 
for the suggestion. They can also be included. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): Dr. Thu-lasi Reddy, 
will you yield for a minute? 

THE VICE-CHAIRMAN (PROF.
CHANDRESH ' P. THAKUR): Dr.
Thulasi Reddy. It is already 6. 25.
Please be brief. 



 

tDR. NARREDDY THULASI RED- 
DY (Andhra Pradesh): But, Sir ________  

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR); I know, but I 
am making a request. 

DR. NARREDDY THULASI RED-DY; 
Sir, though I am not a Tamilian by birth, I 
am a semi-Tamilian. My wife is a Tamilian. 
So please give me a little more time. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR). Please listen 
to me. 

SHRI V. NARAYANASAMY: We are 
all Indians. 

DR. NARREDDY THULASI RED-DY: 
First of all I am an Indian. I am a semi-
Tamilian because my wife is a Tamilian. So 
please grant me the maximum possible time. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): That does not 
mean that you shouldn't be brief. 

DR. NARREDDY THULASI RED-DY: 
Only ten minutes, Sir. 

SHRI T. A. MOHAMMED SAQHY: By 
language Telugu, by marriage Tamilian! 

DR. NARREDDY THULASI RED-DY: Mr. 
Vice-Chairman Sir, anarchy is rempant in 
today's Sri Lanka, which once enjoyed a 
strong economy comparable with countries 
like Korea and Taiwan. Rifts  and  Wars     
between Tamils   and   Sinhalese   resulting      
in deaths   and chaos have destroyed the. law 
and order situation in Sri Lanka, thus  turning   
it  into   a     war-ridden country      like      
Combodia, Cyprus Lebanon   and      
Afghanistan. There seems to be no end to this 
civil war. |Sri   Lankan   government  seems      
to have lost its hold over the prevailing 
situation. Economic       inequalities, 
diversified   attitudes     and  approaches have 
resulted in this chaotic situation. Tamils, 
Sinhalese, India-loving     Tamils    India-
opposing   Tamils, opposition  group     
Sinhaleseconservative 

tEnglish translation of the original speech  
in  Telugu  delivered. 

Sinhalese—thus there is no end to the 
differences among the people of Sri Lanka. 

All of a sudden, in the midst of a busy  street   
a   rifle  spraying  bullets. A  man  dies  
instantly  and   drops  to ground. Bullet-
sounds from the weapons of soldiers and 
terrorists    ring in  the  air, resulting in more 
deaths and chaos. The whole Country turns 
into  a  grave  yard. Dead  bodies  are seen all. 
round, on road sides on trees, Some   even  
floating  about   in   rivers and streams. 
Terrorists capture those persons   noted   in   
the   hit   list, tie   their hands back, hang tyres 
round    their necks, douse  them  them  with 
kerosene and burn them alive by lighting 
them with cigarette ends. This    has become 
common practice among terrorists  and  
extremists. Now it is    a common   feature   
for   school   children standing on the bridges 
to see floating corpses  in  the  rivers   and     
streams. Pi ces of fish fell steep due to    the 
fact  that people     refused to    buy those fish 
feeding on floa+ing human    dead bodies. 
This is a true iPustration    of the grave 
s'tuation in Sri Lanka. It the deteriorating law 
and order situation is not brought under 
control, the Sri Lankan peoole mav have to 
float in   their  own  b'ood. Innocent  people 
are killed in the battle between    Sri Lankan   
Army  and  the     Tamil militants. Many army 
vehicles are getting burnt   and   destroyed  
due to the explosions of mines on roads. 

Teachers could not teach in schools, 
Doctors could  not practice  and Lawyers 
could not attend Courts. For the last   four  
years, not   a  single  degree was awarder in 
convocations. All the ei^nt universities anrt 
212 hieh schools remain   closed      most   of  
the      year For      the     last      five vears, 
medical colleges     are  not     functioning. 
Educated women  of Sri Lanka  are    fleeing 
their  country for governess' ^obs    in foreion 
contry Those   with   latest anrl  
pntretyrenpurial  abilities are    mi-Etrcting to 
n+her countries   The    rift-ridden  situation  
in  Sri  Lanka  is nro-voking  small   children   
to   wie1d   _ to I    guns, not     caring for     
their  own  lives 
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[Dr. Narreddy Thulasi Reddy] even before 
their innocent childhood. Hven     the    peace-
loving     Buddhist monks are ready to go to 
the battle field for their own country. 

The inflation rate of 14 per cent last year, 
has risen to 20 per cent and is still o the 
increase. The foreign in-n vesters and traders 
left the country lor fear of this grave economic 
situation. 

Sir, we tried our level best to bring in peace 
in Sri Lanka since it is our neighbour country 
and our Tamilians, and Muslims are living 
there. As per the Indo-Sri Lankan accord, we 
have sent our Indian Peace Keeping Forces for 
which we had to pay a heavy price. At the rate 
of 5 crore rupees per day we spent almost 
3000 crores «n the army. 

SHRI V. NARAYANASAMY: He is 
distorting facts. It is not Rs. 3000 crores. Why 
is he giving wrong facts? 

DR. NARREDDY  THULASI REDDY: 
These are rny views — (Interruptions). 

SHRI V. NARAYANASAMY: You 
don't know anything about it--------------  
(Interruptions)... 1 am telling you about the 
money that has been spent (Interruptions). 

DR. NARREDDY THULASI REDDY: 
My own views I am telling. 

SHRI V. NARAYANASAMY: As a 
Member of Parliament, don't give wrong facts 
before the House. 

tDR. NARREDDY THULASI REDDY: I 
want to know from where we could get such 
large amounts? Is it not the tax revenue paid 
by the poor people of our country who do not 
have enough food and clothing, who 

tEnglish translation of the original Speech 
delivered in Telugu. 

cannot even afford to buy medicines? Many 
Bharat jawans lost their lives leaving their 
widows behind. Are we not responsible for 
this? We could either gain the affection of 
Tamilians or Sinhalese. In humilitation IPKF 
was forced to come back to our country. What 
is the situation now? Is there any chance of 
improvement? 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): You want to 
listen to the Minister also, Isn't it? Please 
conclude quickly. 

DR. NARREDDY THULASI REDDY: 
They are fighting with helicopter and 
explosives in Sri Lanka. Innocent people are 
the victim of this battle. 

Sir, now there is the problem of re 
fugees flowing into our country. What 
should we do about it? Should we 
remain a silent spectator considering 
it to be an internal war of Sri Lanka? 
Or should we consider it a problem 
of humanity and a problem which our 
neighbour country is facing? Should 
our army interfere as our Tamilians, 
our Indians are in trouble? Will the 
interference of army be a right step? 
What        about       the refugees? 
Should we invite them or refuse them? What 
about the Militants entering our country as 
refugees? Should we ignore them or prevent 
them? These are the problems we are facing 
now. 

Sir, we should recollect the past. We should 
think of the situation under which Indian 
Peace Keeping Force come back. What is the 
situation of Russia in Afghanistan? What is 
the situation of America in Vietnam? What is 
the economic situation of India? If we 
consider all this, I feel that the interference of 
army was a foolish, hasty and suicidal deci-
sion. How else to tackle the situation? We 
should tackle the situation through 
negotiations internal and diplomatic pressures. 
What about the flow of refugees  entering our 
country?     Do 
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we have the capacity to manage? we 
should pressuring Sri Lankan government 
to establish refugee camps in the East and 
North-East areas of Sri Lanka with the 
help of Red Cross and UNQ. 

What about the Militants entering our 
country? At present, when we are facing 
terrorist problem in Assam, Punjab and 
Kashmir, we should act tactfully. We 
should not make Tamil Nadu another Sri 
Lanka or Assam or Punjab. Are we in a 
positions to face more such problems? 

No. So, Militants should be prevented 
from entering our country. 

In conclusion, I suggest that all political 
parties especially political parties of Tamil 
Nadu should act appropriately, tactfully, 
fore sightedly and intelligently. We should 
unitedly try our best to solve this problem. 
I conclude Sir, Thanking you for giving me 
this  opportunity. Thank you.  

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): Thank you 
very much. There is very little time. Shrt 
Rajmohan Gandhi, a few minutes. 

 

ciHM S   K. T. RAMACHANDRAN-. 
Wn^e you unnecessarily standmg?  rr-wv     VICE-CHAIRMAN      (PR0?-
CHSDRIS P. THAKUR): Thxsxs 
Sri Lanka issue please. 

SHRI S. K. T. RAMACHANDHANi 
Awadhesh Singh Ji, please take it in a 
lighter vein. {Interruptions) 

SHRI RAJ MOHAN GANDHI (Uttar 
Pradesh): Mr. Vice-Chairma., I am very 
happy to yield to Shrt Bhattacharjee. I will 
take only one minute and yield to him. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR); Please carry 
on. 

SHRI RAJ MOHAN GANDHI: We 
have to ask ourselves a question: where 
does the security of the Tamils life? One... 
{Interruptions) 

SHRI G. SWAMINATHAN: Sir, if 
there is a conversation going on at the level 
of the Chair, we are getting 
disturbed. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): The issue ig 
so important that every Member wants to 
speak. That is the problem. That is the 
perpetual quarrel between the Chair and the 
Members on the question of time. 

SHRI RAJ MOHAN GANDHI: We have to 
ask ourselves where the security of the 
Tamils of Sri Lanka lies. In my view, one, it 
lies in the unity of the Tamils in Sri Lanka. 
Second, it lies in the support that India can 
give. Rut in my view most importantly it lies 
in the friendship, goodwill and good sense of 
the Sinhalese majority of Sri Lanka. Keeping 
this in mind, if a Parliamentay    delegation 
goes from here—I hope it will—let us make 
sure   that this delegation meets the Tamils, 
the Sinhalese and representatives of  all the  
groups in    Sri 

     I    Lanka. 
Recently, when I was in    Agra, Isaw  that 
the     Jatawas, who  werethrown out of the 
villages, were nolgoing back to the villages 
because theJats in those villages  do not    
wan:  them back. When I was in 
BhagalpurI  saw that Muslims thrown out    
otheir villages are unable to  go badto the 
villages because the Hindus il the area 
do not want them back. Ul       timately a 
solution in Sri Lanka wi 
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He  is  the  last     speaker, please. 
(Interruptions). 
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have to take into account and require the 
coperation of the Sinhalese majority as well. 
That is the one point, I thought  I  would  
make. 

Next, I would speak on the Accord. The 
intentions of the Accord, I am sure, were 
excellent. But what happened when the  PKF 
went there? The Sinhalese regarded that as a 
foreign, army and fairly soon the majority of 
the Tamils also regarded the IPKF as an 
unwanted force. 

SHRI V. NARAYANASAMY: No. 
SHRI RAJ MOHAN GANDHI: Please 

allow me to express my views, and finally the 
IPKF came back. In my view the mistake of 
the Accord was this. The Accord should have 
been between the Tamils of Sri Lanka and 
Government of Sri Lanka and not between 
India and the Government of Sri Lanka. India 
should have been an umpire. Mrs. Natarajan 
used the word guarantor. You cannot be a 
guarantor or an accord to wh'ch you are a par-
ty. You can be a guarantor for an accord to 
which other people are a party. Now, the task 
of India is to use its influence with Sri Lanka, 
with the Tamils and with the Sinhalese, and to 
bring those parties to an immediate settlement. 
It is not easy. I am not saying it is easy. Given 
the background, it is . going to be very 
difficult, because we have earned enormous 
distrust in the Sinhala-speaking areas and in 
the Tamil-speaking areas. I am not saying this 
is the previous Government's fault, but this is 
the reality today. We do not have as much 
goodwill in the Tamil districts or in the 
Sinhalese districts in Sri Lanka as we should 
have. We must obtain that to the best of our 
ability. 

Having said that I support the despatch at 
the earliest of a Parliamentary delegation to 
Sri Lanka. The Tamils are suffering, the 
Tamils are dying and they have been suffering 
and dying for many many years. For so many 
years they have not had peace or  friendship  
or any  kind  of happiness. 

So, I support the sentiments of everybody and 
urge our Government to do every single thing 
that they can. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): No< I do not 
want to incur the continued displeasure of 
Prof. Sourendra Bhatta-charjee. He is 
normally a very quiet and unexcited person. 
But he felt offended. Prof. Bhattacharjee, it is 
not the intention of anybody in this Chair to 
ignore any Member. But the whole question is 
you have to be here to realise that it is the 
esiest way to lose friends to be in the Chair. I 
do not want t0 be one of those in this evening 
to lose you as a friend. I am deeply interested 
in listening to you as any other Member is but 
the question is we are running short of Vice-
Chairmen here. You cannot speak unless 
somebody is here and I have an engagement, I 
will be leaving. So either you conclude the 
proceedings today or continue this. It does not 
make an difference to an individual Vice-
Chairman. So if you want to make a brief 
intervention, you are most welcome. 

PROF. SOURENDRA BHATTACHARJEE 
(West Bengal): Mr. Vice-Chairman those who 
are in the House very unfortunate^—there are 
many occasions—have to act against their 
own grain. That is the whole trouble. But 
anyway we are here to express ourselves on 
various issues and a verv buring issue is the Sri 
Lanka issue, as we all know. It is not possible 
in a speech in this House or that House or 
anywhere else to suggest a way out of the 
impasse that has been created not just today 
but it was created when the Sri Lanka Accord 
was signed between Rajiv Gandhi and 
Jayewardene. Yesterday a speaker pointer out 
that the President of Sri Lanka was at that time 
crossing swords with JVP and he required a 
respite and out of the sense of urgency regard-
ing the respite in another front, in-order not to 
fight on two fronts, the cooperation of the 
Government of India was sought. With what 
result we know, the IPKF of the Government 
of 
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India at one stage trained up and armed the 
LTTE. The then Tamil Nadu Government 
handed over Rs. 4 crores to LTTE. The IPKF 
had to fight for the extermination of this very 
LTTE and it goes without saying that while 
we are unable  to support all the activities cf 
the LTTE, it represents the Tamil spirit in Sri 
Lanka even now. There cannot be two 
opinions about that, When tne IPKF was 
engaged in a fight with the LTTE and the 
LTTE on its part joined hands later on with 
Premadasa, it was a situation where everything 
was rather topsy-torvy. The responsibility for 
it was not with Mr. Gujral or with Mr. 
Vishwanat'h Pratap Singh but it was Mr. Rajiv 
Gandhi, Mr. Narssimha Rao and his team who 
by their own choice landed the country into 
such a discomfiture and such a very 
contradictory position through its declared a'r 
of ensuring the protection of the interest of 
Sinhala Tamilians. These Tamilians —there 
are other Tamilians who migrated from India 
in recent times— but the Sinhala Tamilians, as 
was pointer out by one speaker are perhaps 
living there even from before the days of 
Snhalas. We do not know. As a student of 
history, I cannot say for certain; there is some 
myth. But we are not concerned with myths. 
We are concerned with ground realities today. 
The ground reality is the internal fight 
continues on the soil of Sri Lanka in what is 
called Tamil land where the Sinhala army is 
fighting with anything possible to completely 
crush the LTTE and the Sinhala Tamil 
population of Sri Lanka and in the crusade—
yesterday, Mr. Gopalsamy, referred to it—I 
had questioned during this Session whether 
the Sri Lankan air force attacked Indian 
fishing boats in India's territorial waters. The 
reply was in the negative. Yesterday, it was 
repeated bv Mr. Gopalsamy. The Government 
of India must clarify, the External Affairs 
Minister must clarify what has been hardening 
there since it is there in all the newspapers that 
this is hemq done. What, do we do about that? 
It is understood that no country, however big, 
can attack, can 

send army ass was demanded earlier by Dr. 
Subramanian Swamy, and even he repeated it 
today, to any other sovereign state, however 
small it may be. What happens in that case is 
being witnessed in the case of Iraq's invasion 
of Kukait. S0 with euch realities before us, 
perhaps, it will be very rash to talk of military 
intervention. Perhaps, nobody has suggested 
it. But it should not be thought of. A repetition 
of the IPKF exercise^some-body suggested—
is also I think not possible. Then what remains 
is pressure of international opinion against 
genocide by the Sinhala Island Government 
and at the same time, diplomatic pressure to 
the island country in all other possible means. 
These are the things, these are the alternatives 
or these are the options which are left to us, 
together with our responsibility for providing 
relief to a large number of people who had to 
come away from their home and hearth to our 
country. That is our responsibility. But 
regarding not allowing the extremists, T think 
it will be a very Utopian thing to say that. 
There is no dossier with the Government of 
India as to who is a militant and who is not. 
How to prevent the entry of militants? Tha 
dossier, if at all, might be provided by Mossad 
which was at the service of Sri Lanka 
Government and perhaps, still in the service of 
Sri Lanka Government but from the 
Government of Israel, ttie Government of 
India won't 'get any help in the matter. 
Therefore, there is no use of talking like that. 
What is imperaitve is that it should be ensured 
that there is real self-determination-What was 
done in NOrth-East Sri Lanka was bad 
enough. That sham election has been the 
source of main trouble. The IPKF. the then 
Government of Inda, in the interest of pressing 
down the LTTE, which in a way was its 
protege, in that, I will contest, the Government 
of India propped up the EPRLF Government. 
This was a sham show—no recognition of 
Tamils' right of self-determination. So what is 
necessary is to ensure real self-deter* 
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mfciation for the Tamil people and to have no 
sham election but real election there. Thank 
you. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): Now, Mr. 
Minister. (Interruption), 

SHRI V. NARAYANASAMY: Sir,.. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): Already it ig 
late. 

SHRI V. NARAYANASAMY: The State 
Minister is replying. The Government cannot 
consider the Sri Lankan Tamil issue an 
unimportant issue. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): You have 
already made  your speech. 

SHRI V. NARAYANSAMY: where is the 
Cabiet Minister? He is very much here. They 
should not discriminate. (ItiteTraptiorcs) I am 
sorry to say that this Government is not 
serious about the Sri Lanka issue. 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI HARI KISHORE SINGH): No. No. 
Mr. Vice-Chairman. (Interruptions) 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P THAKUR): Please sit 
down, all of you. 

SHRI V. NARAYANSAMY: The DMK 
party people do not know when to support 
and how to support. 

SHRI T. A. MOHAMMED SAQHY: Who 
are you to ask about the DMK? 

SHRT V. NARAYANASAMY: He went to 
Kuwait. He went to Iraq. (Interruptions). The 
Cabinet Minister should be present here. 

SHR S. K. T. RAMACHANDRAN: He 
was vecy much here. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): All of you, 
please sit down. The fact of the matter is that 
the Minister was here. Technically, the Union 
Minister lof State is as good a representative 
of the Government as any of his Cabinet 
colleagues. The other point is, I know for 
certain that a 7 o'clock, a meeting of the 
Consultative Committee on external affairs is 
scheduled. Think of a situation where he does 
not show up there. It is as much a Committee 
of the House as any other Committee. I am 
sure the Government does not mean any sort 
of lack of seriousness with regard to this. Let 
us hear the Minister. 

SHRi V. NARAYANASAMY: It was not 
scheduled in the evening. It was in the 
morning. Then it was postponed. That is my 
information as far •as the Consultative 
Committee is concerned. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): That I do not 
know. I have got the notice only at 7 o'clock. 
Your information may be (Interruption). I am 
also a Member there. 
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SHRI S. K. T. RAMACHANDRAN: Is he in 
or out? He was walking out. 

 
THE     VICE-CHAIRMAN      (PROF. 

CHANDRESH   P. THAKUR>: The 
Minister of External Affairs has extended a 
courtesy to the Member. Mr. Ram Awadhesh, 
you please speak. 

SHRl H. HANUMANTHAPPA (Karnataka): 
He has walked out, Sir. 

THE     VICE-CHAIRMAN      (PROF. 
CHANDRESH P. THAKUR): He was half-
way. Ram      A\vadheshji, you withdraw your 
walk-out. 
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THE VICE-CHAIRMAN (PROF. CHANDRESH 
P. THAKUR): I am requesting a senior Member of 
the House who was earlier on the panel of Vice-
Chairmen, to take the Chair—I hope it is the 
pleasure of the House— since I have a meeting to 
attend. 

[The   Vice      Chairman   (Shri    G. 
Swaminathan)  in the Chair] 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
HARI KISHORE SINGH).: Mr. Vice-Chairman, 
honourable Members in this House have  given 
vent to their anguish and concern about the 
deteriorating situation in Sri Lanka. This is 
natural and uderstandable. The whole House  
shares the  feeling of concern expressed by the 
honourable Members. The Prime Minister issued 
a statement two days ago giving expression 
oncej| again to     the     Government's serioug"^ 
concern. As honourable Members are aware, in 
keeping with the manifesto commitment     of 
the National Front Government     we     
completed the de-induction of IPKF from Sri 
Lanka on 24th     March 1990. We have always 
been of the view that the ethnic problem of Sri 
Lanka is a matter to toe solved peacefully by the 
Sri Lankan people themselves. And we had 
hoped when our soldiers left Sri Lanka that all  
Sri  Lankans      would  realise the futility of 
military solutions and armed conflicts, that all 
parties to the conflict would sit across the 
negotiating table and work for a just and durable 
solution. Unfortunately  events  have  not 
unfolded as we had hoped. What we are seeing 
in Sri Lanka today is the large  number of people 
who had to 
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'hardening of positions of the parties in the 
conflict and this has resulted in the 
resumption or intensification of the violence 
resulting in untold misery and suffering to 
tens of thousands of innocent civilians, both 
Tamils and Sinhalese. And there have been 
reports of heavy civilian casualties in the 
north-east. There are reports of increasing 
communal tension and brutal inter-communal 
killings. There have also been reports of 
indiscriminate aerial bombings of densely 
populated areas. These reports have caused us 
serious concern and deep anguish. We have 
clearly and categorically conveyed our sense 
of concern to the Sri Lankan Government and 
have urged them to take steps to avoid or 
minimise civilian suffering. One of the 
mainuestations of the escalation of violence is 
the complete insecurity for the ordinary man 
in this area and the second flood of refugees 
to India. S; nce August 1989 over 85, 000 
Tamilian refugees have come to Tamil Nadu. 
Taken together with the earlier refugees who 
have not gone back, the total number of 
refugees in Tamil Nadu is over 1, 75, 000, 
Chief Minister Karunanidhi and the people of 
Tamil Nadu, in the highest humanitarian 
traditions of our country, have done their best 
to provide temporary sane tuaries to the 
refugees. When the old camps were filled up, 
new camps have been opened. The 
administrative mechanism of Tamil Nadu has 
reached the limits but it has cooperated with-
out a demur. The burden of such a large -
lumber of newly arrived refugees along with 
the already existing backlog of refugees is 
quite heavy, not only in financial terms, but 
also in terms of the strain on the State's 
administrative and law and order machinery. 
However, with the full co-operation of the 
people of Tamil Nadu, we have been able to 
shoulder this burden. We have been in regular 
touch with the Tamil Nadu Government all 
these days. There is an urgent need to stem 
the refugee flow and one mechanism we have 
explored. We have explored the possibility of 
opening refugee camps in Sri Lanka 

itself by the Sri Lankan Government with 
supervision by international agencies. This 
idea was further discussed with the Sri Lankan 
Govern-I. ment who are equally concerned 
and positive in their reaction. However, the 
location of these camps in areas which are 
witnesses to large-scale violence will need the 
co-operation of the LTTE also. 

Some locations were earlier discuss 
ed and other locations are still under 
consideration. We have offered to the 
Sri Lankan Government any possible 
assistance that may be required in the 
fruition of this idea. Unfortunately, 
one casualty of the present confiet, 
which it is easy ot lose sigh of, is the 
realisation of the legitimate interests 
of the Tamil people of Sri Lanka. We 
have always upheld this and we have 
always believed that the only durable 
solution is the one in which the aspira 
tions of the Sri Lankan Tamils can be 
met within        the        framework 
of the unity and integrity 
of Sri Lanka. This can only be done 
througpeaceful ons 
 
Neither a military solution nor an armed 
conflict can bring the situation closer to a 
definite solution. A democratic and 
peaceful solution is the on]y way. With the 
Indo-Sri Lanka agreement of July 1987, a -
grat deal was initiated for the creation of a 
framework for the devolution of powers to 
Sri Lankan Tamils. This framework must 
be concretised, be allowed to work, to 
evolve and to strengthen itself. The Sri 
Lankan Tamils should be assured that they 
would be able to live as equal citizens with 
honour and dignity and would be allowed 
to have a greater say in the running of their 
affairs. 

We again appeal to both the sides to give 
up recourse to gun and violence, to sit 
together and to work together as Sri 
Lankan ctibens for peace and for the 
common good. 

Sir, there is a consensus in this House  
for   sending  a  parliamentary 
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[Shri Hari Kishore Singh] delegation to Sri 
Lanka. The Government is agreeable to this 
and arrangements   are  being  made  very  
soon for this. Thank you, Sir. 

SHRI V. NARAYANASAMY; Sir, I have 
got two important questions to ask. The 
Minister's reply is not satisfactory. 

SOME HON. MEMBERS; Yes. 

SHRI V. NARAYANASAMY: Sir, the 
Minister has not responded to the queries 
raised by the Members here. We wanted to 
know from the Government as to what it is 
doing to solve the ethnic problem of the Ta-
mils in Sri Lanka. But the Govern. ment has 
not come with any concrete proposal. One 
point the Minister has made and he has said 
that within the framework of the Indo-Sri 
Lanka agreement the other aspects have to be 
concretised. Thi is what he said. s Sir, in this 
direction, for the past nine months, what has 
the Government done? 

THE VICE-CHAIRMAN (SHRI G. 
SWAMINATHAN): You ask your question. 

SHRI V. NARAYANASAMY: Yes, I am 
asking my questions. What has the 
Government done in this direction? Sir, the 
honourable Minister has taken the issue very 
lightly and his reply is very general, as if it is 
between some other countries and as if it is  
does not concern  India. 

THE VICE-CHAIRMAN (SHRI G. 
SWAMINATHAN; You ask your question. 
What  do  you want? 

SHRI V. NARAYANASAMY;. I want the 
Minister to spell out the policy of the 
Government on Sri Lanka. The Government 
has not told anything about this. The Minister 
has been replying for the past fifteen minutes 
and there is nothing in it. I want this 
Government to come out with proposals to 
solve the ethnic crisis  tiltere. Let tfeg      
Government 

spell out its proposals and let the Minister 
inform this House. Let the House be taken 
into confidence. 

SHRI S. K. T. RAMACHAND-RAN: 
Yes, Sir. 

PROF. SOURENDRA BHATTA, 
CHARJEE: Sir, coming from the 
side of the  Government, it 13 a 
disappointing statement and it has not dealt 
with the many suggestions which emanated 
during the course of the discussion in this 
House Sir, this reaction to the reply is normal. 
We would expect the Government to come 
forward with a comprehensive statement. We 
would expect the Government to come out 
with a comprehensive   statement   
(Interruptions) 

SHRI S. K. T RAMACHANDRAN: He 
has not removed apprehensions. What 
specific steps has the Miniser taken? They 
have not come out with a reply. 
(Interruptions) 

AN HON. MEMBER: Is it the reply of  the  
Minister  or   statement? 

THE VICE-CHAIRMAN (SHRi G. 
SWAMINATHAN): Minister's statement is a 
reply. (Interruptions) He understand the 
ansxiety of the Members, 

SHRI S. K. T. RAMACHANDRAN: The 
situation in Sri Lanka is very serious. 
Bombing is going on. Something should be 
done to stop the bombing. People are dying. 
There is no food, no medicine; nothing is 
there. The Government of India should take 
some initiative to supply medicines and food 
immediately for the dying people. Refugees 
are coming in thousands and thousands. It is 
an attack on the economy, Indian economy, 
or on our Tamilians. Something concrete 
should be done and to take immediate steps 
to stop genocide. (Interruptions) 

THE VICE-CHAIRMAN (SHRI G. 
SWAMINATHAN): You have already told. 
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PROF. SOURENDRA BHATTA-
CHARJEE: The statement should be 
forthcoming  next   week. 

SHRI TINDIVANM G. VE'NKAT- 
ARAMAN (Tamil Nadu): In dele 
gation we do not find anything subs 
tantial. Therefore, we want a comp 
lete  statement  tomorro................................. 
(Interruptions) 

SHRI V, NARAYANASAMY: He was 
given time to come up with 

SHRl TlNDIVANAM G. VENKA-
TARAMAN: You; have got the right to say 
that. I am expressing my op. ion. You have 
got that. I have nothing to complain. 
Perhaps he may not be in a position to 
cover everything. (Interruptions) 

SHRI V. NARAYANASAMY; He is 
taking the Sri Lankan issue as a second 
class citizens' problem. Is it not a serious 
issue? You have not taken  any step. 
(Interruptions)  

THE VICE-CHAIRMAN (SHRI G. 
SWAMINATHAN): If you want to ask for 
any clarifications, you can. But do not 
argue. That is not right. The Minister has 
already given the statement. 

SHRI H. MANUMANTHAPPA: One 
minute. Actually, the partner of the National 
Front Govrenment, the Tamil Nadu Chief 
Minister, has sent an SOS letter to th. e 
Indian Govern, ment. What is the reaction? 
Two, SAARC as an institution is still ex-
isting. Sri Lanka is a member of SAARC. 
What initiatives the Government of India 
has taken under the framework of SAARC? 
Thirdly, India was in a position where Sri 
Lanka depended on it for help. Today the 
situation jhas charged. Sri Lanka does not 
believe in India for negotiations   and  
reconciliation. They   are 

expecting  another  international -------------  
{Interruptions) 

In the changed situation what is the stand 
of the Indian Government Three questions. 

SHRI HARI KISHORE SINGKt Sir, the 
anguish which the hon. Members have 
expressed is shared by the Government, by 
the House and the whole country. But one 
factor which we forget is that Sri Lanka 
is  a  sovereign  country ...................... 
(Interruptions) 

THE VICE-CHAIRMAN (SHRI G. 
SWAMINATHAN): Alio the Minis, ter.. 
(Interruptions)  Order, order. 

SHRI  HARi  KISHORE      SINGH: But 
we cannot take the steps which the   
Members  may    intend—however desirable, 
in  reference  to   a  sovereign  country. We  
have    receive^  the telegram from the hon. 
Chief Minister of Tamil Nadu, Shri 
Karunanidhi. The  Government  is  seized   of      
the matter. The  Government is pursuing this 
matter through diplomatic channels. We are 
doing all that we can do through dinlomatic 
channels. The response of the  Sri Lankan      
Government has been positive so far. 

THE DEPUTY CHAIRMAN- jn the Chair. 

We have emphasised on thp Sri Lankan 
Government that bombarding and other 
things which are causing severe casualties 
should be stopped. We have  to persuade 
them. 

SHRI V. NARAYANASAMY: What 
happened to the terms of the Indo-Sri 
Lanka Agreement? What steps have you 
taken? 

(Interruptions) 

THE DEPUTY CHAIRMAN- "N^ra-
yanasamy. ii. I have iust come Please takr> 
your seat. I understand your sentiments. T 
understand the sentiments on the right and 
the left I would request you to allow the 
Minister to have his say. 

SHRI V. NARAYANASAMY: The 
Miinster has not said anything, Madam. 

THE DEPUTY CHAIRMAN: I have not 
heard anything. Let him say whatever he 
wants to say. K 



327      Allocation of time       [ RAJYA SABHA ]        Govt. Legislative 328 
jor disposal of and other Business 

[The Deputy Chairman] 
you still have some points which you think 
have not been clarified, then there are other 
ways of raising them. You can ask him. He  
might enquire and come back and tell you. At 
least, let him finish. 

SHRI V. NARAYANASAMY; The Indian 
Government will not do anything, Madam 
We are not satisfied with the reply of the 
Minister This Government has no policy on 
Sri Lanka. They are not going to save the Sri 
Lankan Tamils. We are walking out. 
[At this stage, the hon. Member left the   
chamber. } 

THE DEPUTY CHAIRMAN: He is not 
satisfied. Please sit down. I want to find out if 
there is anything. If you are not satisfied, I 
am sure the Minister can inform you later on. 
By getting agitated you will not get anything 
out of-him. 

SHRI S. K. T. RAMACHANDRAN: 
Everyday thousands of Tamils are 
being killed there_ In his reply there 
is no mention of any action to arrest 
the situation there. He says Sri Lan 
ka is a foreign country. The Govern 
ment has no interest in the Tamils 
there.  (Interruptions)   It  is  a 

foreign country. I am not denying it i But the 
Tamils are being killed there. -   -, -      
(Interruptions) 

THE DEPUTY CHAIRMAN; PL case 
take your seat. I do not know who  is   
talking   to  whom. 

SHRi S. VIDUTHALAI VIRUMBI: . 
Genocide is going on and he is talking   aibout   
sovereignty. 

SHRI S. K. T. RAMACHANDRAN; I am 
On my legs. 

THE DEPUTY CHAIRMAN; Order, 
please. I understand the sentiments of the 
people. Tamilians are being killed in Sri 
Lanka. You are worried about it. By talking 
at cross purposes and by getting agitated on 
each other, are we  going to  save      their 

li*js? We should strengthen, the hands of the 
Government in whichever way we can. We 
can give suggestions to the Minister. He 
might get some idea from you. Please don't 
get agitated. This is my humble request to 
you. Let him finish 

SHR. I S. VIDUTHALAI VIRUMBI: 
Our brothers are being killed, our 
sisters are being raped________  

THE DEPUTY CHAIRMAN; Let him finish 
I know it. I also read news, papers. J also have 
sources of information. I understand it. I am not 
denying your sentiments. But if you don't get 
agitated, you may be able to find a solution. We 
have to find a solution. Right? So, let us do it in 
1 a very cool, peaceful atmosphere. 
(I?iterruption) Just a minute. H-a is on  his  feet. 

SHRI ASHIS SEN (West Bengal): He was 
walking out. He has come back. 

THE DEPUTY CHAIRMAN: I requested  
him  not  to walk  out. 

SHRI S. K. T. RAMACHANDRAN: Madam, 
the situation is very grave, as you also expressed 
your concern and agony. The Minister in his 
reply has not taken into account the Queries 
raised by the Members from W both the sides. 

He did not at all take into consideration 
whatever we said. He simply made a vague 
statement. At last, as a solution, he said that 
the Tamils and the Sri Lankan Gjvenment 
should be brought to the negotation table. 
What steps the Govenment have aken in the 
last nine months to bring the two groups to 
the negotiation table? I want a categorical 
reply from  the  Minister. 

THE DEPUTY CHAIRMAN; Now I 
heard you. (Interruption) Just a minute. Let   
me   ask   the   Minister.. 

SHRI  G. SWAMINATHAN; Ma- 
rlam     nn   finVinlf  nf   mi, Pnrtv    T   alsn 
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wis to say that we are very much 
distressed.... 

THE DEPUTY CHAIRMAN; I would 
suggest one thing. There is no question of 
party here. It is a question of the House. Let 
me find out from him what he has to say. 

SHRI   G. SWAMINATHAN;  A 
bland statement was  made by      the 
Minister. At  least  the  Minister can say that 
the matter can be considered or  he  can say... 
(Interruptions) 

THE DEPUTY CHAIRMAN; Just a 
second. One by one. 

SHRI G- SWAMINATHAN: That suitable 
action will be taken. He has given a bland 
reply. And somebody says that it is a 
sovereign country. ((Interruptions') 

THE DEPUTY CHAIRMAN; Just a 
minute. Just a question is being put, Mr. 
Minister. I  can   understand  the Members  
being so     agitated. They only  want  to   ask   
from  you: What have you done as a Mnister 
or as a Government   to   solve   this   
problem? It may not be very major. Even if it 
is minor, even if it is one ste, p you can say 
about  it. Now, please listen to him. 

SHRI HARI KISHORE SINGH: 
Madam, this is a very serious prob 
lem. And all of us in this House and 
the country at large are concerned 
with  this. Three  days back,  the 
Prime Minister in the other House made a 
statement in regard to the aerial 
bombardment. We are using diplomatic 
channels to persuade and to put pressure on 
the Sri Lankan Government to cease the 
aerial bombardment so that civilian casuality 
is to the minimum. Now, regarding the 
refugee and relief measures, I have said in 
my statement that we have pursued with the 
Sri Lankan Government that it should be org-
anised under the supervision of the 
international authorities, that relief which we 
sent from here, whether 

the food material or medicine, is properly 
utilised and properly supervised. 

THE DEPUTY CHAIRMAN; You want to 
use the United Nations agency for Refugees. 

SHRI HARI KISHORE SINGH; We have 
taken steps. 

THE DEPUTY CHAIRMAN;.... for Red  
Cross 

SHRI HARI KISHORE SINGH; We have 
taken steps. The Sri Lankan Government has 
suggested certain camp sites. And in regard 
to, the establishment of those camp sites, the 
co. operation of LTTE is also required, so, we 
are in touch through various channels to 
establish these camps. And ultimately there 
has to be a ne _ gotiated settlement between 
the parties concerned between the Sri Lankan 
people themselves. And in that direction, we 
are taking steps. There has been almost a 
consensus in this House. Many Members have 
demanded sending a Parliamentary delegation 
to Sri Lanka. And the Government has agreed 
to it. And we are taking) steps to send that 
delegation. (Interruptions) 

THE DEPUTY CHAIRMAN; Just a 
minute. Now, I would suggest that whatever 
the Government has done, the Minister has 
explained. Now, if any one of you: have any 
suggestions in this regard, if you like, you 
may write to him. Or. if you would like to tell 
him now. I can permit you to do that. If you 
feel that somethng more should have been 
done, you can say that. They can also. get 
guidance from your   suggestions. I   will   
allow  you. 

SHRI S. VIDUTHALAI VIRUMBI: They 
should exert political and diplomatic pressure 
to see that the aerial bomobardment is 
stopped immediately. The Government 
IshouW do that. 



 

TPIE DEPUTY CHAIRMAN: Very 
good. He said that they are doing it, that 
the Prime Minister is doing it. He said that. 
They will use the diplomatic   and   other   
channels. 

SHRI  JAGDISH  PRASAD  MATH- 
UR: Will  the   Government     explore 
the possibility of using the forum of 
SAARC to bring about  a settlement here? 

SHRI H. HANUMANTHAPPA: I 
asked    this question. He did
 n
ot 
reply. 

THE DEPUTY CHAIRMAN: The 
suggestion has come, Mr. Minister, that we 
have the forum of SAARC. The Members 
feel that you should make  use  of it. 

SHRI HARI KISHORE SINGH: We 
have no objection. 

SHRI H. HANUMANTHAPPA: Ma-    I 
dam, I am very much annoyed. After    j two   
days   of   discussion, at   the   end of it, a 
wrong message is being given. The  reply 
carries  a wrong message. After  all   the   
anguish, anger      and concern which had  been   
expressed in the last two days, the whole thing 
was watered down by the Minister's reply. He  
says: We  may  be  anguished, but don't forget 
that Sri Lanka is  a  sovereign  country'. 
Madam, we know that it is a sovereign country. 
But we have our stake there, our blood, our 
brethern. Even  though  it Is a sovereign 
country, we cannot be silent spectators. This 
message should have gone. I expected that this 
message would go from the Government. We 
should bear in mind the regional    I 
environment  and the  security  environment. 
The question of India's security  is  involved. 
India's      brethern are   involved. Our  own  
people, our kith and kin, are involved. They are 
being  killed  every  day. Under      the umbrella  
of  sovereignty, Sri   Lanka cannot continue  
like  this. This  message should have gone from 
the Government. But you  are  only giving a 
wrong message by this sort of reply. 

A wrong message is being sent from Delhi 
to Colombo. India cannot be a silent 
spectator. India is not a weak country. 
Even if it be a sovereign country or a big 
country or even a super-power, for that 
matter, India cannot tolerate when it 
misbehaves with Indians. This is the 
message which should go from the Govern-
ment. 

THE DEPUTY CHAIRMAN; I would 
again tell the hon. Minister that this 
is the consensus of the House. This 
is what I feel. This is the consensus 
of the House, including the Chair 
that the Government should take 
more initiative _____  

SHRiI ASHIS SEN: It is a unanimous 
opinion. 

THE DEPUTY CHAIRMAN:.... and use 
their best endeavours to protect the lives of 
the people in Sri Lanka. Many countries are 
sovereign countries. Still, we have to 
protect our people over there. Is it okay? Is 
everybody satisfied? Is there anything 
more? 

AN HON. MEMBER: Adjourn the 
House. 

THE DEPUTY CHAIRMAN That I would 
do only when Members go from here satisfied. 
We have had a 9 long discussion. I would not 
like anybody to go from here unsatisfied. We 
convey the anguish, worry and un-happiness of 
the House to the Minister so that he takes 
appropriate measures. 

PASUMPON THA. KIRUTTINAN: 
Madam, I associate myself with what 
Mr. Hanumanthappa  has   said.  I 
request the hon. Minister to spell out as to 
what is the concrete action the Government 
of India is taking to stop the bombardment. 
The Tamils are being killed every day. 
There is a large influx of the Tamil 
population from Sri Lanka to Tamil Nadu. 
Is it not an aggression on our economy? 
What steps the Government of India is 
taking to stop this aggression, this type  of 
aggression? 
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SHRI H. HANUMANTHAPPA: Why    i 
don't we mobilise the world community for 
imposing sanctions when we are   doing  it   
elsewhere?   Why   don't    ) we mobilise  
world  opinion? 

THE  DEPUTY  CHAIRMAN: The 
Government should take all measures   i to 
solve  this  problem. 

SHRI PASUMPON THA. KIRUTT- 
INAN: Madam, Sinhalese army is 
cutting hands and legs of the young 
fellows, irrespective of the Tamil 
groups, whether   they  belong to 
LTTE, EPRF or any other group. The; 

hands and legs of young fellows are 
being cut. Atrocities are being com 
mitted  on Tamilians. Unfortunately 
our own blood, our own brothers and, 
sisters are living in Sri Lanka, in     
our neighbouring  country. In       the 
name of a neighbouring country or a 
sovereign country you should not 
throw this problem into air. The Gov-
ernment of India should take immediate 
action to see that bombardment is stopped, 
influx of refugees in this country is 
stopped. It is no use sending delegations 
from India to Sri Lanka. This alone will 
not solve the problem. This is  our view. 

THE DEPUTY CHAIRMAN: Whatever 
information the Minister had he P has given to 
the House. All of you have given suggestions. 
If the Minister had made a statement or given 
clarifications, it is a different thing, but  in the 
light of the    suggestions 

made in the House, if the Government took 
appropriate measures, the House and the people 
in the country would be satisfied. 

SHRI S. K. T. RAMACHANDRAN: I 
would like to make one concrete suggestion. 
The Government should take into confidence 
the people and on behalf of the people all the 
leaders of different parties. They should have 
discussions with them and arrive at a 
consensus. 

THE DEPUTY CHAIRMAN; What I have 
said included everything that after taking into 
consideration every possible measure which is 
being suggested here or which has not been 
suggested, if the Government comes forward to 
solve this problem, our interest is served. Our 
interest is to see that the problem is solved. 
Whichever way the Government can do it, let it 
take necessary steps. As Members of this 
House, we can strengthen the hands of the 
Government. We will extend all our support. 
Thank you. 

The House stands adjourned     till 11 
O'clock tomorrow. 

The House then adjourned at thirty-three 
minutes past, seven of the clock till eleven of the 
clock on Friday, the 31st August, 1990. 
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